CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH
(CIRCUIT AT PORT BLAIR)

No. O.A.No. 351/1 69/2018 ‘Date of Order: 06.06.2019

Present: Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Mr. N. Neihsial, Administrative Member

Shri S.Ravichandran,
S/o Shri R.Shanmugam,
R/o Shadipur, Port Blair,
Presently working as in the capacity
of Assistant Engineer (Civil),
Office of the Chief Engineer & Administrator,
Andaman Lakshadweep Harbour Works,
Port Blair-744101, A&N Islands.
---Applicant
- Versus-

1. The Union of India,

Through the Secretary, Ministry of Shipping,
No.1, Parliament Street, Transport Bhawan,
New Delhi-110001.

2. The Union of India,

Serviced through the Secretary,

Ministry of Personal Public Grievances and Pensuon,
Dept. of Personal and Training,

North Block, New Delhi-110001.

3. The Senior Accounts Officer (IAW),

Office of the Principal Chief Controller of Accounts,
Ministry of Shipping, Road Transport & Highways,
IDA Building, New Delhi-110011.

4. The Chief Engineer & Administrator,
Andaman Lakshadweep Harbour Works,
Port Blair-744101, A&N Islands.

5. The Deputy Chief Engineer-|

Office of the Deputy Chief Engineer -
Andaman Lakshadweep Harbour Works
Port Blair — 744101.



6. The Administrative Officer,

Office of the Chief Engineer & Administrator
Andaman Lakshadweep Harbour Works
Port Blair — 744101,

A&N Islands
--Respondents
For the Applicant : Mr. R. George, counsel
For the Respondents : Mr. V.D.S. Balan, counsel
ORDER (Oral)
Ms. Bidisha Banerjee, Member (J):
" Heard Id. Counsels for both sides.
2. it was reported in the bar that the applicant has expired in the month of

January, 2019 but no substitution petition has been filed till date.

3. Since the applicant is reported to have passed away in the month of
January, 2019 and no substitution petition has been filed within a period of
90 days as stipulated under Rule 18 of the CAT (Procedure) Rules, 1987,

the O.A abates. No costs.

(N. Neihsial) " (Bidisha Banérjee)

Administrative Member Judicial Member
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